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st wsiiera A= (RpRieaTe) @ 37eet Aeiqy, oid e # Uiel & wag # gaf & W& oft, @1 89 Al 7 Be1 o1 6 erer @Y awe wier & Ht
FOUANT BRI 514 WS AT & UIST UTH 718l 81 Wabl, o 26 #T€, 2002 B WG 7 Ul U6 B3 & forg wgaa s1fde= gamanl omat 29 &
aft=1 Tl ® STEl wroraT A1 Aot FHid WA €, d8i Uiel HT JaeTd SN 8 W61 8 Dl FRES J 210 @ @ dier § ARwr
T g1 981 83 &N B Racr® et WRHR B araw o et 21'dfie’ Avsia # St o iR fy g € st fRea vt @1 o iR vy g
g, I ety i, a=a ofik anflareht @ € - wda ool Ree fe - 12 &, Ster R, Iga A - 17 o, JaeRer HEAr iR St R
- 14 gt | 37 @iy 7= € ofk #7Ed W A WAl FHEnm B erET 81 HE o W@ ¢ 5 A ve greRft & sdeal §1 gt ger wafes
Tf3ET FEPRA B FEED, M ARSR. Mot B A RER a7 81 7 o« a7 He aredr g1 78 Wt Fe1 on @ ¢ 6 afveg &
d gl o Henf o 2 I B W TRER S| 98 987 TR AT & AHaTSR A | SREvE $1 SR S B a8 Hel 8
o TR fArht dR W AER 2 3R 3200 &AM BT Urer & ded FAREIR far S 21 uiel Uy &% & 99 514 9rgah] |ied ¥ed # 9, A1 9gd
SRl & arefA B ® 9| Sl RN & 91 899 ®al o1 {6 argal uEd & iRt sfua =& 21 99 wRa OeR 7 we1 fF agel & Raars
YA a7 & 3R a1g ! B S RREIR frar T 21 TRBR srarerd ey 98 $E @ € 5 uwd S e @ o, aw w7 on| W A
P! AWET P q9 BT HM & IE 2| §H W8 F ARG IR A qara1 ¢ & gwa forg wehen wfifey an & w1 21 g o #=h, st eRa urow
ERI 28 A9 @1 I8 @d & 39 ol & - "R 7 wHien afify wfeq o7 &1 Fofa foan 8, Rrs sreger dome sk sRamon & [z <gmaedty,
=T At ot ft wera(RartigT) 8 I Wi Rt wal | dien, 2002 @ TREE S ANG FiG B0 AR U1 Fpt T2t 39 B B
HHRFEIT B HHAT B R S B (Y 9 GG M| §9 1a B A GEAfFaa Hef R faEn g f & 39 7 & e sdwaK B
AFH B forg o fy o | 39 | SRl Afdaal & e swmra 1 fhar Sy, S srd@ard) € € srerar et SRidee sddmara)
FRIGAT TE1 el A Fhdl & Ul a9 BT ADhwe dpanadl o frae ol

e 3T raritferes fagr @ wiae | & fFar 9 <@ 8| $HET 989 goudnT 81 %@ 81 WHe W Wl g9 gl o o @t gars semaw
e # 8 W@ 8, 9n At feweft @Y & 6 fafir ot #§ drer @1 geuEnT 81 t@ € ok WRA ReR & 9¥@ a1t g% 8| T W a8 wara

s o g€ (auE)send weed, d va e i
A& HBIed: 3T e -3 e de dad & i 360 A # gEx arn & ff Afew &

i ITSiiciTe Y - 3eme Hegd, I8 98 TR A 1 9Tl $1 e geudT 8 j@ 8§ g Hay A |eten |fify w®n ww @ 87 o
A1 U9 959 WAT9 & TR H WRGR 7 FG1 BT 87 T THH TS WAV F1Ed &1 AR 3H aR H UF 9AM < AR Ul FA % 8
...(Interruptions)

SHRI K. YERRANNAIDU (SRIKAKULAM): Sir, yesterday you have promised that you would give me a chance
today.

SHRI AJOY CHAKRABORTY (BASIRHAT): Sir, | have also given a notice on this issue. ...(Inferruptions)

MR. SPEAKER: | now give the floor to Shri Basu Deb Acharia. Each hon. Member should take only two minutes
and not more than two minutes.

SHRI BASU DEB ACHARIA (BANKURA): Sir, serious apprehensions were expressed by the entire Opposition,
when POTA was enacted in the Joint Session of both Houses of Parliament, and also when this was discussed in
this very House that this Act would be misused.

In Jharkhand, hundreds of people belonging to Adivasi, 90 per cent of the core agricultural labourers and even
minor children have been arrested under POTA. Sir, POTA is being indiscriminately used in Jharkhand, and
ordinary citizens, mostly illiterate tribals, Scheduled Castes, OBCs and minors under 18 years of age, were booked
under POTA. During these two years, that is, in 2002 and 2003, more than 200 persons were booked under POTA.
Even an advocate of Daltenganj (Jharkhand) was arrested because he appeared before the court in respect of
some cases.

12.38 hrs. (Mr. Deputy-Speaker in the Chair)

There are a number of such cases in Jharkhand, Uttar Pradesh and also in Tamil Nadu. Our colleague is still under
arrest and he has not been released. The Deputy Prime Minister, who is also the Home Minister, made a statement
on the floor of this House that POTA cases would be reviewed and some safeguards would be provided so that
POTA would not be misused. We do not know whether any review has taken place or not. Even a journalist in
Tamil Nadu has been booked under POTA. Journalists, advocates, agricultural labourers and even minor children
below the age of 18 are being arrested, and POTA is blatantly being misused by a number of State Governments.

We were told that such a law was required to tackle the problem of terrorism. However, this Act has not helped in
reducing terrorism. This law has failed in achieving its intended purpose. Time has come now to review, not only
review but also to withdraw, such a draconian Act which is being blatantly misused for political ends by certain
State Governments.



SHRI PRABODH PANDA (MIDNAPORE): Mr. Deputy-Speaker, Sir, POTA has been proved to be a draconian law.
In spite of the strong opposition put up by the Opposition parties in both the Houses of Parliament to the passage of
this legislation, this legislation was passed by calling a Joint Session of Parliament. An assurance was given in this
House during the discussion that this legislation would not be misused. It was an assurance given by the Home
Minister and even by the Prime Minister himself. What is happening nowadays? It is used against hon. Member
Vaiko. It is not only being misused but it is being used against political opponents of the Ruling Party in certain
States. The time has come to repeal this draconian law. | urge that this Act be repealed forthwith.
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SHRI AJOY CHAKRABORTY : Sir, when this draconian law POTA was brought before the House by the
Government, during the discussion the entire Opposition raised strong objections to its adoption. We apprehended
that this law would be misused and used against the political opponents, journalists and innocent people.
...(Interruptions)

We have the reasonable doubts. Our apprehension was correct. Though the hon. Home Minister assured us on the
floor of the House that this law would not be misused, but in some States including Jharkhand, Uttar Pradesh, Tamil
Nadu and Guijarat, this law is being misused. In Jharkhand alone, more than 100 people including several minor
boys were arrested under POTA.

Day before yesterday, the situation of Uttar Pradesh was being discussed in the House. We all know how at the
behest of the Chief Minister of Uttar Pradesh, the Government of Uttar Pradesh initiated the cases against our hon.
senior colleague Shri Mulayam Singh Yadav. They are preparing the grounds. The Government of Uttar Pradesh
wants to book our hon. colleague Shri Mulayam Singh Yadav under POTA.

Similarly, the Government of Tamil Nadu also arrested our hon. senior colleague Shri Vaiko for a long period.
Though his party and he supported POTA, yet in spite of the differences with Shri Vaiko, we cannot support the
arrest of Shri Vaiko under the draconian law POTA

MR DEPUTY-SPEAKER: Shri Ajoy Chakraborty, please do not make a speech. Kindly conclude.
SHRI AJOY CHAKRABORTY : | am just concluding.

Sir, we are observing that this law is being misused. So, this law should be repealed. | urge upon the Government
of India that in the interest of the people of this country, this law should be repealed. The Government should
withdraw this draconian law immediately and forthwith.

MR. DEPUTY-SPEAKER: Now, Shri Priya Ranjan Dasmunsi.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Deputy-Speaker, Sir, from the Congress party and the rest of
the Opposition, from day one this Bill was opposed...(Interruptions)
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MR. DEPUTY-SPEAKER: Madam, these people have given notices.
SHRI PRIYA RANJAN DASMUNSI : Madam, it is on Adjournment Motion....(Interruptions)
MR. DEPUTY-SPEAKER: Hon. Speaker has already discussed with them.

SHRIMATI JAYABEN B. THAKKAR : Sir, ours is also a very important matter relating to our State. We should also
be permitted to raise our issue....(Interruptions) This is not fair. Only one subject is being



discussed....(Interruptions)
MR. DEPUTY-SPEAKER: Everybody will get a chance, provided you all cooperate.

SHRI PRIYA RANJAN DASMUNSI : Sir, the Congress party from day one has been objecting POTA. Our Chief
Ministers did not use this Act as the Government desired.

Sir, misuse of POTA in Gujarat, Jharkhand, Tamil Nadu and Uttar Pradesh has opened the eyes of many people in
the country including the top persons in the Judiciary. Now, the Home Ministry has considered to have a Review
Commission. Why is there a Review Commission? It is because now they feel that that monster may hit them back.
That is why they are afraid.

Sir, | wrote a letter to the hon. Deputy Prime Minister quoting the specific provisions of POTA, citing the speeches
of Shri Ashok Singhal, Shri Praveen Togadia and Shri Giriraj Kishore. And, the Home Minister did not feel it
important even to acknowledge my letter because he has no way to answer it as he is caught in his own nightmare.

Now, Mr. Deputy-Speaker, Sir, when the Government felt that the monster may hit them back, they tried to control
their allies saying that they are making a review of it. Yesterday, on the observation of the Supreme Court, on the
very condition of the bail and other provisions, the Government is now in the dark.

|, therefore, feel that to get rid of the total embarrassment, they should look at our Chief Minister in Jammu and
Kashmir, Shri Mufti Mohammad Sayeed as to how he is trying to handle the atmosphere in a manner, which a
leader of the House should do.

Therefore, a time has come for the Government to outrightly scrap it, and bring a Repeal Bill. Unanimous
recommendations of the House will be there.

Sir, | am afraid that in Uttar Pradesh and in many other States, this particular Act will be used. As the elections for
Assembly and Parliament approach, the Ruling party will not spare even its own allies! Please do not be under any
misunderstanding.

Shri Raghunath Jha is nodding his head. | am thankful to you, Shri Jha.
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MR. DEPUTY-SPEAKER: Please do not shout like this.
...(Interruptions)
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MR. DEPUTY-SPEAKER: The subject is different. This is a different subject. You are deviating from the subject.
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MR. DEPUTY-SPEAKER: Many hon. Members are there to make submissions. How will they get their chances?
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SHRI RUPCHAND PAL (HOOGLY): Our apprehension at that time when it was being pushed through was - we
expressed our apprehension — that that would be misused. Now, we find that not only in Tamil Nadu where it is
being applied to Mr. Vaiko, but also in U.P., and in Jharkhand, it is being used against minors, against women,
against aged, and against others, sometimes for personal scores and some other times for political scores. If there
is an offence committed, there is no dearth of criminal law. But we do find that POTA is being used in such
situations. The least that should be done immediately and forthwith is that it should be repealed so that it is not
used against any other political opponent in the country. &€| (z@am)

SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, may | draw your attention? a€| (zaa=)
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SHRI SOMNATH CHATTERJEE : Sir, | will finish in one minute.
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MR. DEPUTY-SPEAKER: Please do not cast aspersions like this. 37 wa #r+fta i 3 w6 & A w Aifew Ran &, S+t =
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SHRI SOMNATH CHATTERJEE : So far as the question of misuse of POTA is concerned, the Government itself
has given recognition to this serious issue because they have appointed a Committee on this. For what purpose? If
there was no case at all, why should they appoint a Committee? ...(Interruptions) What is happening? | would like to
know from the Government whether the composition of the Committee has been completed. We are only given the
name of the Chairman. We do not know, till today, the other members of the Committee. May | know whether it is a
one-member Committee? May | also know whether that has started its work?

Why should we argue that there is a misuse? The Government has admitted that there is a misuse. There are two
telltale instances — one is the different stand of the Government with regard to Mr. Vaiko, where they just oppose
and support the case of misuse.

They have supported the charge of misuse. That is why, they have formally altered the affidavit before the highest
court of this land. Secondly, when the matter is being considered, on one side the Attorney General of India has
filed an affidavit saying that it is a misuse and at the same time he is solemnly arguing - the same lawyer is arguing
- that there is no scope for misuse under POTA. We would like to know the stand of the Government of India. Can
the Government treat the human civil liberty, in this country, as a matter of just its sweet will?

This poison has now spread because it is being enforced by some Chief Ministers. These Chief Ministers are
liberally misusing it. In Shri Vaiko's case, there is an admission by the Government of India that the Tamil Nadu
Government has misused it and there are other cases also....(Interruptions) Today, we are given lectures by the
same Chief Minister about parliamentary democracy. It is a joke of the century.&€; (Interruptions) Detention of Shri
Vaiko was unjustified, is the case of the Government of India. It is the case of the Government of India that Shri
Vaiko's detention is not proper. In spite of that...(/nterruptions)

SHRI P.H. PANDIAN (TIRUNELVELI): He has challenged it before the Supreme Court and even today the Supreme
Court is hearing the case....(Interruptions)

SHRI SOMNATH CHATTERJEE : We are not prepared to listen lectures about the parliamentary democracy from



Chief Ministers like them. We know how they are using parliamentary democracy. Therefore, | demandéa€]
(Interruptions)

SHRI P.H. PANDIAN : Sir, they have been talking about POTA but nobody talked about TADA
detention....(Interruptions)

MR. DEPUTY-SPEAKER: Please confine to POTA only.
...(Interruptions)

SHRI SOMNATH CHATTERJEE : | demand that the Government of India should make its stand clear on
it....(Interruptions)

SHRI P.H. PANDIAN : Sir, about 400 police officials have been detained in jail for the last eight years in Punjab. Did
the Members raise those issues?...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Pandian, this is "Zero Hour'. The hon. Member has raised a point.

...(Interruptions)

SHRI P.H. PANDIAN : Sir, about 400 police officials are languishing in jail in Punjab. Nobody talked about
them....(Interruptions)

MR. DEPUTY-SPEAKER: | have called Shri Raghunath Jha.



